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| Decision: !‘16?1 l‘i ¢

0.A.N0.93/95. Date of
] '

JUDGMENT |

I as per Hon'ble Sri R.Rangarajan, Member(#dministrat%ve) X
|

| ’f
Heard Sri S.Ramakrishna Rao, 1narﬁed Counselﬁfor

the applicants and Sri N.R. Devaraj, learneddqtanding cgunsel

for the fespondents. ” r

2. The applicants herein were recruited on casual

basis as Anti Malaria lascars vide office crder No.AFA/

8004/3/9/PC dt. 6.7.1994 in R-1 organlsatlﬁn, after hav1ng

s~n~nanred by the Employment Exchange. It ﬁs stated fer the
applicants that their character ana aucsvewwe— .- .l

verified through police authorities baforelapp01nting’thnm.
Ccasual service particulars of the applicants herein were

shown in para-4 (page-2) of the 0O.A. It ﬂ seen fromrthe

|
particulars given that they had worked foé‘a specifie?

During th% year

.

2994 they worked in casual capacity as Anti Malaria Lascars

period during the years 1990, 1992 & 1994.|

for the period from 6.7.1994 to 13.12.1994. Vide or?br
No.AFA/8004/3/9/PC dt. 13.12.1994 their s%rviceswereﬁter—
minated with effect from 14 12.1994. Agglieved by tﬁe

Sbove termlnation, they have filled this OA praying fér
absorption in Group 'D' cadre and regulan se their s?rvices
on priority on the basis of their servicé rendered b? them
as Emasonal Anti Malaria lascars. ![ L

3. . Applicants who were similarly pﬂaced nac‘xxﬁcu -
OA Nos.190/94 to 197/94 on the file of this Bench. ’&hat

OA was disposed of by order of this Tribﬂnal dat, 25%2.1994

wherek both of us were parties to that J#dgment. “
g |
!l IIE 0003/-

,_ / - ,'l l.:



l .
4. Considering all the circumstances aid hearing |

both the sidesx in those OAs a direction wa% given to ﬁ
prepare a seniority list of those applicantg in that 0%5
who were engaged as'Anti Malaria lLascars bq had not f
crossed +the 40 years age and offer them th% post of h

Anti Malaria Lasdérs for six~monthly peridd during ﬁ

[
or whom I
|

Juns to December each year provided those

the offer of appoin¢ément was given ‘ as anti
| .
Malaria Lascars are medically fit and beaqﬁng good cohduct.
b l H
l .

5. As the applicants in this OA are sipilarly siqﬁated

l
the direction already given in OAs 190/94ﬂto 197/94 %ill
| 1
- 1-- =alA Anod for the applicants herern also. |

!
ants submiﬁted

6. The learned counsel for the appli
|

that Casual Anti Malaria Lascars are bei:ﬁ appointed#

not only during the period from June to cember evefry

for
year but/other periods also depending up%n the needlfor
i :

engaging such casual labourers. In view|of the abofe.
it was submitted that those who are enligted in the|

seniority list may also be engaged on casual basis ?s
[ 1
Anti Malaria Lascars for the period other than Junel to

This 1s a fair submission of:

Decenmber. he learne@;counsel

and a directipn has to be given to consjider them f?r

l .
engaging them as Casual Anti Malaria Lajcar as and lwhen
: l.

need arises. ;’ [

I 'i
7. In the result, itis just and proﬁer to give}the
following direction keeping in view th%)suitabilit& of the

employee for that post and the nature ot the dutie%
[ .

the directidns given
. l:
in OAs 190/94 to 197/94, {Jl l.'
‘r ||| 00.4/-

N L

which they have to rendefsx following




: 4 3 i

(1) R-1 has to prepare the seniority list of
‘s but

those who are engaged as Anti Malaria bascar

not vet crossed 40 years of age.

employees can be deleted from the list on crossing

40 years on lst January. w

(2) R-1 has to offer_the post of Antﬁ Malaria
Lascar for engagemant whenever vacancies aéise by

addressing le-ters to those who are in the[%eniority

list, and those who are interested in working have to

|
|
|
|
I
|
!
1
!
The names' of those ;
|
|
l
|
|
|
|
!
|
I
|
1

) I
report before the concerned authority on tHe specified

dates for considering their medical fitness and good

conduct, The names of those who are not fgund to be

o O

of good conduct can be deleted from the seLibrity list

s to why

—f —-

by making a note in the confidential book

such candidate is not found to be of good gonduct so

that it can be produced before the Tribunal/Court if

the denial of appointment is challenged. w

I

|

|

I

J

|
{(3) R-1 Has to engage Casval Anti Malaria Lasca%s

from the seniori-y list mentioned in paraJ(l) above as

and when need arises. Their engagement fﬁom the senilrity

list as Anti Malaria Lascars need not be fLstricted f?r

the period from June to December of each y%arﬁwﬁg .

8. We feel that by following the aboﬂe direction%,

the necessity of issuing the requisition to the Emplqy-
ment Exchange each year for filling up the posts of %nti
Malaria Lascars may not arise anc such employees maxﬁhx

who are in the seniority list may be knowing as ta |

whether they will be called for such appointment if éhey

are interested. We also make it clear th%t on the basis

| a5/~

N |
7 O
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[
un
s

of the preparation of the seniority list and
mployees |

of the directions referred to, such seasonal

cannot claim a right for regularisation. Of #ourse, thid
' |

order does not deprive them from making a repfesentationl

to the concerned authority for regularisatloq and then |
. lll

as to l

it is for the concerned authorities to decide

whether it is a case where any scheme has to”be formulated
i

for regularisation. ll l
‘ l

| {

9. The Oa is ordered accordingly at the]| admission [
| i

‘ l

stage itself. No costs./
! l
M,\h

9R.Rangarajan) _ (V'Neeladri Rﬁo)
Member (admn.) Vﬂce Chairman i
e B
| -

= |
Dated.gb an., 1995, l
= | '!L ﬁw/éwa—

Deplty REglstnar(J)CC

arh. | |
ll ’

To
1. The Officer-in-Charge, Civil Administration,f
Air Force Academy, Dundigal, Hyderabad-t{&
l

2. The Commandant, Air Force Academy, ‘
|

Bundigal, Hyderabad~-43. !

3. The Secretary, Ministry of Defence, Govt.cf India, L
New Delhi. l .

! .

CAT,Hyd. [

4, One copy to Mr.S.Ramakrishna Rao, ,Advocate, |
5. One copy to Mr.N.R.Devraj, Sr.0GSC.CAT.Hyd. |

6. One copy to Library, CAT;Hyd. |

7. One spare COpPY. |
| |
|
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